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THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES): (a)
to (¢) A statement is laid wu tue
Table of the House.

Statement

(a) The Department of Company
Affairs have reported that as per re-
gistration under sections 26 of the
MRTP Act, 1969, 14 undertakings are
registered from the Modi Group,
comprising 9 joint stock Ccmpanizs
and 5 partnership firms. The value of
assets of the 9 ~ompanies taken to-
gether was of the order of Rs. 58.05
crores in the year 1972 and Rs. 125.26
crores in the year 1977. Data on as-
sets for the year 1978 has not become
due to be filed with the Goevrnment,
in respect of several companies of the
group. Data in respect of assets of
partnership firms is not maintained by
that Department.

(b) During the veriod from 1-1-72
to 31-12-78, 5 Industrial Ligences
were issued under the Industries (De-
velopment & Regulation) Act, 1951,
to companijeg belonging to the Modi
Group and registered under the MR-
TP Act, 1969, for the establishment of
new industrial undertakings.

3 Industrial Licence applications
from this group are, at present, pen-
ding consideration with Government.

(¢) The requirad information is be-
ing collected and will be laid on the
Table of the House,

Workers' participation management

*437. SHRI PRANAB CHATTER-
JEE: Will the Minister of INDUSTRY
be pleased to state:

(a) whether it is a fact that the
National Industrial Development Cor-
poration has introduced workers’ par-
ticipation in management;

(b) whether it is also a fact that
Workers’ Management Council had
taken several unanimous  decisions,
but the management refused to im-
plement any of the decision without
assigning any reasons;
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(c) whether it is also a fact that
workers have zeveral times cequested
the management either to implenient
the unanimous decisions of the Wor-
kers’ Management Council or scrap
the paper scheme of workers’ partici-
petion in management; and

(d) if so, what action Government
propose to take in the matter?

THE MINISTER OF iINDUSTRY
(SHRI GEORGE FERNANDES): (a}
Yes, Sir.

(b) to (d) The Secretary of the
Worker’ Management Council has been
representing that certain proposals/
recommendations of the Council have
not been implemented so far by the
Corporation. The Chairman-cum-»a-
naging Director was advised to expe-
dite their consideration by the Beard
of Directors. The mattier is proposad
to be placed before the Board at ite
next meeting.
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